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IN THE HON'EBLE HIGH COURT OF JUEECATURE AT ALLAHABAD
LUCKNOW BENCH ¢ LUCKNO*

CeM. Writ Petition No. J\>S of 1985 \

Under Article 226 of the Constitution of India. /
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D.D. Ram (I), r
aged about 57 yejrs, ;
S/o Shri Mathura Ram,

R/o 164/117, HaiBer Mirza Road,

PeOe Am'l.nabad, Lhcknow cos s Petitionero%

g

9 4

) § VSe

+7 Union of India
Through the $ecretary
Post & Telecommunication,
New Delhi.

i

- ~Z/13enoral Managor, :
xelbqommunletlon, , 5
Us Pe Circle,;Lucknow.
¢
Director General,
\ Post & Telegraphs, New Delhi,

)
' ¢4//Ram Nlhore,§

K Sr.Supervisqr(Telephones), Varanasi
: . ) Through the Pivisional Engineer,
ot Telegraphs, ranasi, cosee Respondents..
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The humble gppideatian of the Petitioner most

humbly showeth as under :=-

pam—

1. That the Petitioner was appointed as

o *

Operator by the then appointing4§3thority(Phones)

and was posted in Varanasi District/where/he joined

as Operator on 24.11.1950,

2. That on thé post of Operatbr the seniority

of the Petitioner Was placed at Sl.No. 494,

-

i

3e! That the Régpondent No.4 was also appointed

as Operator in the %9ar 1954 and xkxx@w he joined
'“\ J as such and his plac-:e in the seniority list of

i * Operators was assignéd by the Department in the

| ) ' Y
- .  Seniority List of Operators at Sl. No. 572,

4, That the Respondent No.4 is most junior
to the Petitioner having below name of 78 places

Y~ -

balow,:

5 That, howevkr, the Respondents no. 1 to 3

have given undue fa%our to the Respondent No.,4 and
promoted him as Supérvisor first without considering
the name of the Petitioner for promotion on the post
of Supervisor in higher rank against the Scheduled
Caste quota and this promotion was given to the

Respondent No.4 near about 1967-68,

wc esnslaves
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N e e
T.A.No. 1738/ 87([)
- A R
f' 19.5.95
i Hon'ble Mr. D.C. Verma, JeM.
Applicant- norne.
ReSandenysﬁf Km. Meena P@pdey; B.H.for
gﬂ;,' _ - Sri D.s. Randhawa; learned counsel.
3 : o .
: ]

Dr: orders of the Tribunal fresh notice was

- issued to the applicant by re@istered post bp theis-
f 5 bk |

§ . address given in the T.A., é%ithg same has been

; 69‘ Feceived bakk without service with a remark that

~ T
No such person is available on the address 3»aot
indiéated.

Record glso shows that on past several dates

"""" no one has put appearance on behalf of the applicanti

The T.A. isstherefore, dismissed in default

Of the applicant and*gon—prosecution.

T

KeNe. JeM. . AM,
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LUCKNOW BENCH s LUCKMTX& E///

- b
C.M. Writ Petition NO. \ijq\?)"ciD of 1985 \

? | Under Article 226 of the Constitution of India.
f .
E
D.D. Ram (I) Vse Unilon of India & Otherse.
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1. Writ Petiti "
on
| B 1
; 24 - Annexure No.' 1
. (True copy of the O |
‘ rder ,
{ dated 26.3.1985) =
/
; 3. Annexure No, 2
f . {True copy of the Petitioner's >
| | representation) -
s |
\ 4. Affidavit
: _ JG- |
{
i 5, Vak
| alatnams :
b
; Lé
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’ ( Sudesh Chlabra ) | “
) Counsel Ad Cate ( M. P, Sha 
'sel for the Petitioner, Advoc
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6o That the Petitioner as well as the
Respondent No.4 are Scheduled Caste and are
entitled to be considered for the purpose of
promotion and separate seniority for Scheduled
Caste in accordance with the Departmental

instructions and the Central Government orders..

T That the Respondents No.l to 3 as well as
the then Post Master General, U.P. Circle
without disclosing the facts that the @mp
Respondent No.4 was earlier promoted to the
post of Supervisor they have issued formal
A~y Favou O G'P(f -

order in piece-mealLYithout circulating it
and, therefore, there was no chance for the

Petitioner to gather the information that the

Respondent No.4 was earlier promoted.:

8. That anyhow in the year 1970~71 the
Petitioner filed a representation on a general term
that he has obtained information that some junior
persons have been wrongly promoted as Supervisors
but the Petitioner was not considered for that
promotion. Consequent upon the Petitionert's
representation the Respondents and the then Post
Master General, U.P. Circle considered thé
representation énd allowed promotion to the
Petitioner as Supervisor in the year 1971 and
accordingly he resumed his duties as Supervisor

in January, 1971

WD eeeoleces

I
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and not 2
/b%a/_singl adverse entry has been communicatedg
aﬁJallAannual inc

hool
9. That in the year 1979 some vacancyk%allen
vacant against the Scheduled Caste quota for the
post of Sr, Supervisor in higher Scale of pay

Rse 550 -~ 750

10. That at this time when the clear substantive
vacancy was fallen vacant against Scheduled Caste quota
the Respondent No.3 further discriminated by promoting
Respondent No.4 on the post of Sr. Supervisor with
effect from July, 1980 in the scale of pay of Rs.550 -
750 but when this fact has come to the notice of the
retitioner he made promptly a representation that the
Petitioner was senior and the promotion on the pdst of
Sre.Supervisor given to the Respondent No.4 was illegal

and discrminatory.

11. That the Respondent No.3 received the
representation of the Petitioner and decided it in
favour of the Petitioner and accordingly the
Pétitioner was also promoted as Sr, Supervisor on
which post the Petitioner joined on 26,5,1981 in
scale of pay Rse 550 - 750 and since then he is

continuinq/ﬁorking as such.

12, That on 5.3,1980 the Petitioner was allowed to
cross his Efficiency Bar'in scale of pay Rse. 425 - 640
at the stage of Rs, 56?/which was prescribed for the

post of Supervisor,.

13, That since 1950 to this day of filing this

Writ Petition the work and conduct of the Petitioner

was good and his integrity was also certified throughout

quh 0e0e5aen.
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on due dates,

14, That, however, the Respondent No,4 was again
being given promotion by the Respondent No.3 as
Telephone Traffic Superintendent in scale of pay
Rse 600 « 1200 vide order dated 26,3.1985, A true

copy of the Order dated 26.3.1985 is enclosed

<>

herewith as Annexure No.l to this Writ Petition.

vl -~ .
15, That the Order dated 26.3,1985 by which the

Respondent Nos4 is being promoted is illegal, woid,
discriminatory and is also very very arbitrary because
the Petitioner being senior to the Respondent No.4 is
entitled to be promoted and posted on the post of
Telephone Traffic Superintendent but his case has not
been considered by the Respondents no.l to 3 and without
considering the merits and seniority of the Petitioner

the Respondent No.4 is being promoted in higher scale.,

/& fhus, the order dated 26.3.1985 is in violation of
ii article 14 and 16 of the Constitution of India.
~h
164 That now it is well settled that if a junior

person or persons has been or have been promoted withou
any fault of the Petitioner but due tg/whinmigal

and arbitrary’action of the Respondentsk;ézthat event
too the senior like the Pétitioner will maintain his
seniority over the junior like the Respondent No.4 of
higher post also as his seniority is to pe determined

from the lower Posts seniority,:

7
17, That the order dated 26,3,1985 bassed by the

R
espondent No.3 1is arbitrary, against the principles

of natur asti
al justice ang also capricious in nature

be '
cause no reasonable or rational or fair

con
NoO. Si?gration

-
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~ to be considered and promoted on the post of

TR

or criteria has been adopted by the Respondent Noe3

while giving promotion to the Respondent No.4 to

higher post vide Annexure Nosl, therefore the order

is totally arbitrary and in violation of Article

14 and 16 of the Constitution of Tndiae

18, That the normal rule of promotion is seniority

subject £o unfit or seniority-cume-nmerit and for these

categories the petitioner being senior having merit

(LN

-
and good record of service ¥x has preferential right

Telephone Traffic Superintendent in Lucknow otherwise
the promotional avenues of the Petitioner shall be

marred for indefinite period in future as this post

is newly created.

19.. That the Respondents have not made any list,

/
of eligible candidates including the name of the /

!
petitioner for consideration of promotion on the/ |

post of Telephone Traffic Superintendent and wif
' L

N

}
doing so the Respondent No.3 illegally promd
the Respondent No.4 vide order dated 26.3.1
on illegal consideration based on extranec

—

without any legal face¢£:1,1»¢saJ,

20 That the promotion order is tot/
to law and principles of natural justi
entails civil ®nsequences as being j
Petit;pner the Respondent No.4 is bej
(and allowed to be promoted on highe
Telephone Traffic Superintendent an
promotion order Ras ggused hardshiz

future promotional avenues to the/
/

prohibited in law,, }*f%f
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. 26.3,1985 the petitio
S the Respondent No.4 through proper ch

© 28,3,1985 and a

\
WA é%

21, That aggrieved of the promotion order dated

ner filed a representation to

annel on

1so sent telegram with the recuest

that the order of promotion may not be given effect to

£ill the case of the petiticner is finalised but no

heed is being paid. A true copy of the Representation
is enclosed herewith as Annexure No.2 to this lurit

Petition.

22. That the Respondents No.1 to 3 are bound in law

to consicer the candidatséupf the Petitloner for the

post of Telephone Traffic Superintendent and also to
promote the Petitioner on the basis of his seniority

considering the same at Sl.No. 494 as stated above.

23,  That the Reepondent No.4 has not yet joined
on his post as per order dated 26.3.1985 and,
therefore, the order dated 264301985 has not been
tr/glven efFect to as yet. )k& Qt&kaj&ud'u - Lukklkegwm~
A anrg dnﬁ

24, That if the order dated 26,.3,1985 shall be

3
3]

allowed to continuejthe same shall cause prejudicene
in the matter of employment of the Petitioner and
his promotional avenues will be marred for so neny

Paglh V. >
years asthere is no promotlonal avenues left for

the petitioner.’

25, That the baiance of convenience is in favou
of the Petitioner, j
]
i
26, That the Petitioner has never been supersé
on the ground of his unsuitability or inefficiency

and, therefore, his seniqrity cannot be forefeite;

/Q"Q’KMJ} el



1. Because the orger dateg 26,3,1985

by which the Respondent No.4 ig being Promoted ig

illegal, void, discrims

Respondent Noe4 is entitleg to be promoteg and posted
On the post of Telephone Traffig Superintendent but
his case has not been considered by the Respondents
no.l to 3 ang without considering the merits angd
seniority of the Petitioner the Respondent No.4 is
being promoted in higher scale. Thus, the order
dated 2643.1985 is in violation of Article 14 and 16

of the.Constitution of India,

2,. Because now it is well settled that if a
junior person or persons has been or have been
promoted without any fault of the Petitioner but due
to whimsical andg arbitrary action of the Respondents
in that event too the senior like the Petitioner will
maintain his seniority over the junidr like the
Respondent No.4 of higher post also as his seniority

is to be determined from the lower post seniority,

3e Because the order dated 26.3.1985 passed by

the Respondent No.3 is arbitrary, against the principles

W.i...g....
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of natural justiée and aiso capricious in nature
because no reasonable or rational or fair consideration
or critéria has been adoptéd by the Respondent No.3
while giving promotion to the Respondent No.4 to
hicher post vide Annexure No.1l, therefore, the order

is totally arbitrary and in wk¥Xx violation of Article

14 and 16 of the Constitution of India.

4., Because the normal rule of promotion is
seniority subject to unfit or seniority-cum-merit

and for these categories the Petitioner being senior

. having merit and good record of service has preferen-

tial right to be considered and promoted on the post
of Telephone Traffic Superintendent in Lucknow
otherwise the promotional avenues of‘the Petitioner
shall be marred for indefinite period in future as

this post is newly created,

54 Because the @Gppaxiks Respondents have not
made any list of eligible candicates including

the name of the Petitioner for consideration of
prbnbtion on the post of Telephone Traffic
Superintendent and without doing so the Respondent
No.3 illegally promoted the Respondent No,4 vide
order dated 26.,3,1985 on illegal consideration based

on extraneous matter without any legal faceev frede.

6. Because the promotion order is totally
contrary to law and principles of natural justice

and also entails civil conseguences as being

junior to the Petitioner the Respondent No.4 is being
favoured and allowed to be promoted on higher post

of Telephone Traffic Superintendent and thus this



=

promotion order is causing hardship and blocing
future promotional avenues to the Petitioner which

which is prohibited in lawe

Teo Because the Respondents No'a.l to 3 are bound
® in law to consider the candidature of the Petitioner
‘ for the post of Telephone Traffic Superintendent and

also to promote the Petitioner on the basis of his
)‘ seniority considering the same at S1l.No.494 as

stated above.

8. Because if the order dated 26.3.1985 shall

be allowed to continue the same ‘shall_ cause prejudiceness
in the matter ofv employrent of the Petitioner and his
promotional avenues will be marred for so many years

as there is no promotional avenues left for the

‘" Petitioner.:
/
% Thxkxkx Because the Petitioner has never
“ " been superseded on the ground of his unsuitability or

inefficiency and, therefore, his seniority cannot be

forefeited on any account,

P RA Y E R

wherefore, it is most respectfully prayed

that this Hon'ble Court be pleased to :=-

1. issue a Writ Order or direction in the
| nature of Certiorari guashing the impugned
order dated 26.3.1985 contained in Annexure

No.1l to this Writ Petition.

essslleces
Ao
( y O 1 \ \ | % —
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26 issue a Writ or Order or direction in the
nature of mandamis commanding and restraining
thereby the RespondentQZEiom giving effect to
the order dated 26.3.1985 contained in Annexure
No.l till pending decision of this Writ
Petition and by holding that the Petitioner
has preferéntial right to be promoted being

senior one on the post of Telephone Traffic

Superintendent.!

3e. 2ny other Writ, Order or direction which
this Hon'ble Court may deem fit in the

matter, '

4, Cost among other reliefs may also kindly be

alloweds!

( sudesh Chfabra ) ( Nh?. Sha
Arocate Advocate

\ Counsel r the Petitioner., Counsel for the Petitioner.

4/5@@
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DCPARTMENT OF TELECOMMUNICATION

!

Yo eabiie, ok alishoted
e tera o

’ /" OFFICE OF THE GENERAL MANAGER TELECOMN;
b ) Al ,

fﬁ Memo No. Staff/M-3-2-8%/GCS/1, Dated at Lw. the 26.3.85.

Sub:

Promotions & postings on purely docal temporary &
adhoc basis, in GCS Group 'B' (Engg. Wing :

UPfCIRCL LW, _ /*” :t

N

1o

— }/
Vg
H

GMT U.P. Circle, Lucknow is hereby pleased to order the o
following postings by prometions on purely local & temporary basis
in GCS Group 'B' with immediate effect. ' ‘

This adhoc promotion on local

basié‘will‘not bestow on@

the officials a claim for regular appointment in GCS Group B!
and that ad-hoc sspvice rendered by them would not couwnt for

~ ~-mation etf., in GCS Yroup 'B'.

relieved to their new assignement to

againdon them, [

~.

the purpose of seniority, eligiblllity Lor promotion and ooﬂgimf'-i

The. officials concerned should therefore be accordihglf'ff.

hold the respective charges

subject to dearance from Vigilance/ Bisciplinary cases etc., . {

X RN

| N
A Relinquishing/ Assumption charge reports should be furnish+
ed promptly to all concerned. S o
1. Name Present Posting - Remarks. - ‘
no Posting on prom-
e e e e e ...otion
1., ~Shri 3.U. Singh Sr.Section Personnel ‘
?upervisor Officers - .
DET Vara- el we . b o
/ nasi) W‘-“G‘L'W . A
N2, w Ram Ninore SreSupervisor Telep- ",-"
Telepnone  hone. . - '
(Varanasi Traffic
™) Supdt. in
. Co. LWo
. 3. G.S. Shukla Technical  Auto - - ‘
. Suypervisor “xchange o
. , (Lucknow -  Supdt. | -
D) (under DMI. Ce
) Lw) R e
, (S.N. Mukhergee)éi o k
: \ Asstt. General Manager (Staff),-
B lo/0 G.M.T. U.P. Circle, Lucknow . -

JECUE IR SR I

(".';!5'_-.? l(
NN AR A .
!&&//\o"'tﬁ. PG, PA&T, Naow Uelhi.(SJTQmﬂi )
R

= o

&
V%(Exrt
1) 40 (Cash), C.0.y LUCRAOW,

—6)7 DED VARANASI,
) De 2 & 5 (

/
DA
L~ Sr.

C.0.

2

Lucklniow.

K11 Dircctors Telecom./ ALl DMI's in
,SCAO (TA) Bhopal House, Lucknow.ee ¥
fficial concerned (through their controlling Heads).

PAS to GM/ GM (A)/ PAS to DGM (A)/ (P)/ All

: with 2 spare copie:s),
10) ADT (Estt.) C.0., Lucknow for takin
effaecttthe prescribed cut in the

py forwardad for information & nacessgarya ction to 8-

U.P. Clroles

AGMS in

ADT (P)/ ADE (COML) C.0., Lucknow..

{mmediate action to.give

b&sié oadre posts in liew

of one Group 'B' pest,in accordance with el fite, letter

ho. 15-12/91.TE I, doted 18-

%*Bh .

7
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

LUCKIOW BENCH & LUCKNOW \QW
C.M. Writ Petition No. of 1985 %/
Under Article 226 of the Constitution of India. ¥
D.D.Ram (I) VS Union of India & others -
ANNEXURE NO, 1]
To,
The General Manager,
Telecom U.P. )
Luckgow. e Through ¢ Proper Channel
Sub : Representation against the promotion of
junior over a senior to the newly
created post of Traffic Superintendant.
Ref : Telegram of the applicant dated 28.3.1985
Sir,

I have come to know through reliable sources that
Sri Ram Nihore, Senior Supervisor Varanasi is being promoted
to the above post, while the applicant stands much senior
to him as he (applicant) was appointed on 24.11.50 and the
so called promotee was appointed on 1.2.54.

That against the reserve qﬁota of 1979, Sri Ram
Nihore some how managed his profmotion prior to the apnlicant.

This was effectively represented by the apnlicant and the

applicant too was promoted against the same quota. The apneal

of the applicant is still pending in yoﬁr office for decision.
This time too Sri Ram Nihore is being promoted,
ignoring all nomms of the applicants' seniority and claims,
hence rose the necessity of this represenéation.
PRAYER

It is therefore, orayed that his promotion order may
please be held in abeyanc , till applicants' appeal is deci-

ded and his seniority is fixed and decided judiciously.

YOIii@i%i;SfU1ly'

(D.D.Ram I ) -
Senior Supervisor Trunss
Lucknow

ce forwarded directo the G.M.T. Lucknow for favour of

infomation and necessary action.
Q&/RV‘“*

(D.D.Ram I)



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

LUCKNOW BENCH : LUCKNOW.

CeMs Writ Petition No. - of.19850 )gg
Under Article 226 of the Constitution of Indias;

D.,D., Ram (I) ceves Petitioner,
VS.

Union of India & Others ..... Opposite Parties,

AFFIDAVIT

I, D.D. Ram (I), aged about 57 years, son of
Shri Mathura Ram, R/o 164/117, Haider Mirza Road, P.O.
Aminabad, Lucknow, do hereby state on oath as under :-

1. That the deponent is petitioner and is well
acquainted with the facts of the case.

2, That the deponent verifies the contents of
Paraj&“l‘a 1>, "2«3%,'7’3 Eto ' OK

of this Petitéon as true to his own knowledge and
those of paras_ugjlﬁjbl to 94\\

are believed by him to be true on the basis of .
records and those of paras /é 0 >: 22, '2"7 to . /\
are believed to be correct on the basis of legal "
advice tendered,:

3. hat the contents of Annexure Nos. 1 and 2 are
true copies of the originals which is being certified.

ARRgw T

pated + [b.Y4- QY IE PONENT

Verificatio n

I, the abovenamed deponent do hereby verify
Ythat the contents of Para 1 to 3 of this Affigavit

"‘are correct to the best of my knowledge. No material

part has been concealed. So help me Gode:

Signed and verified at this 16th day of

April, 1985 at Lucknow. |
ARG T

DEPONENT



I know the deponent who has signed in

( M.P. &m&@l\/4
~Advocate-

Te Annexe;, Near G.P.Ce.
LUCKNOW.

my presence..

| | /
”y leektﬁ Q(S

Solemnly éffixed before me on  oee oee vee _ ses
cee %lman-Ammﬁywe®mmmsmioﬁ:cwr
Qré siee ees wWho is identified}by Shri M.P. Sharma,
AdVOCate; High Court, Lucknow Bench Lucknow and I have
satisfied myself by examining the deponent and he

understood all the contents of affidavit which has been

read and explained by me.

%“D OATH COMMISSIONER,
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| N
S e s e N GBI AL
| IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

o LUCKNOW BENCH. ¢ LUGKNOWs. ——— .~ §

e C.M. Writ Petition No. ' \ft\ilkj' of 1985, 3;//

Under Article 226 of the Constitution of Indiae \
/g?/

DeD. Ram {I)
Vsé

Union of India & Others.

STAY APPLICATION

Tor the facts and reasons stated in the
< : accompanied Writ Petition duly supported by Affidavit
_ this Hon'ble Court be pleased to stay operation of
N the order dated 26.3.,1985 contained in Annexure No.l
till pending de¢ision of this Writ Petition with a
suitable direction to the Department to consider the
case of the Petitioner for appointment and promotion
of the Petitioner as Telephone Traffic Superintendent

till pending decision of this Writ Petitions

( sudesh Chhabra ) , ( MePe Sharm
_ Advocate _ Advocate
Counsel for the Petitioners,) Counsel‘fqr the Petitioner.

/®f ’é({ \® (Se
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In-the Hon'ble High Court of Julicature, st Allshebed,
 Lacknow Benoh, Lucknow,

c.M; Applieétien *no;\'\CXC&??E;*) 088 ' 3%%

ln re. W.P. No. 1725 of +1985.

DDe REM I coese cepos e '........Petitioner
-Versus.
Union of In&iahand others ... esssess Raspondents.

-Applicatioifbermission to'tile suplimentry affidavit in supp-
ort of Writ Petition, and delay may kindly be condoned.

/rhe hamble application of the applicant mogt humbly

submits ag under s-

(1) That on 16.4.85 the aforesaid writ Petition has‘been
filed before their lordship Hon'ble D.N. Jha & HonTble K..
Gool and st the time of argument, on the points raiged; the
_petitioner was réqmea to file suplimentry affidavit within
three days. |

(2) That 20th April 85 wag sai:erday and 21st April was sunday
and from 22nd the HonIble Court is not functioning due to
sérike._ o '

(3) That the supllementry affidavit is being filed with the
prayer that delay if eny may kindly be condoned and the
sﬁpplimentry affidavit may kindly'be accopted in the record.
(4) That the aforesald petition is at the admission stage.

Wherefore, it 1s prayed thet the supplementry
affidavit may kindly be accepted in the record.a.)) Core

1A he honR an yol(§5 { 17
D::;:? 24.4.85 | 1\ \,\//4
| . ’ﬂ\ﬂgb Af'ﬁ'°3h

ma )
" advocats
for the Petitionerg
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& IN THE HON'BLE HIGH COURT OF J UDICATURE AT ALLAHABAD

, LUCKNOW BENCH & LUCKNOWe

IN RE CIVIL MISCe. WRIT PETITION NO. OF 1985,

ﬁ-b- Ram -(I)l

VSe
Union of India & Others.

SUPPLEMENTARY AFFIDAVIT OF

; DeDeRAM (I), AGED ABOUT 579 YEARS

/0 SHRI MATHURA RaM, R/0 164,117,
o HAIDER MIRZA ROAD, AMINABAD, LUCKNOW.

I, the abovenamed peponent, do hereby state on

ocath as under i=-

1. That the deponent ig Petitioner in the
above noted case and is well acquainted with the

facts of the case.

24 That on 16.4.1985 the aforesaid writ Petition

has been filed claiming therein that the Respondentsg

“y 000020010

-

f\

ARy




, G

Foe 1 to 3 are acting in a very hostile manner
in the matter of promotion of the peponent throughout
ang for the last so many Years and they are still
bent upon to discriminate the peponent in the
matter of his promotion on the post of Telephone
I3 Traffic Superintendent and, therefore, a relief
oy : was sought that the order contained in gnnexure
No.1 which was discriminatory and in violation

of article 14 and 16 of the constitution of India
may kindly be quashed and the ﬁespéndents may be
restrained from giving effect to the said order

contained in pnnexure No. 1.

3. That at the time of Presentation of the
aforesaid writ Petition on 16.4.1985 before the
Hon‘bleaMr. DoNc Jha and K.N. coyal JJU. during
P the course of arguments the Deponent was allowed
to file a supplementary on the point that he made
representations to the ﬁespondents Noe 1 to 3
time to time for his.claim of promotion and also
to file the order passed by the ﬁespondents

and accordingly the same is being filed in detail,

4. That the ﬁespondents no« 1 to 3 as and when
PR - wanted to promote a person of his choice either
agalnst the SCheduled Caste gQuota or post or against
- general post they have never disclosed or advértised
| the said post by inviting applications from the
departmental candidates and, therefore, there was

no occasion for the deponent to gather any

authentic official information regarding the
promotion given to his Junior persons either

i /\/‘W Py 00003..00

: {_W'ubv o
NN
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on the post of Supervisor or on the post of
Sre Supervisor as and when it was given by the

Respondents No. 1 to 3.

5. That, however, for the first time the
deponent coming to know that his juniors have
been promoted he for the first time promptly

made a representation to the Post Master Generallk
who was the competent authority to promote the
deponent as Lower selection Grade Monitor
(now?éésignated as supervisor) by mentioo;fhat
one STmi n.b. éam, Telephone 6perator,?:ho1 was
most junior to the deponent and was working in
Allahabad Engineering pivision has been promoted
in the cadre of ﬁower Selection Grade Monitor

but the chance of promotion of the deponent was
not considered and a reminder on 2846.1970 was
also submitted to the said Post Master General,
U:P- dircle; Lucknow. A true copy of the
Deponent's representation dated 28641970 in
which his earlier representation dated 18.2.1970 was

referred is enclosed herewith as gnnekoféwﬁo; a=1

to this affidavite

6e That neither on 18.2.1970 nor on 284601970

it was in the notice of the Deponent that ghri Ram
Nihore was also pPromoted in Lower selection Grade
Monitor (nowldesignated as supervisor) and, therefore,
he could not file 5 representatiogkbut in his
Tepresentations dated 18.2.1970 and 28.6.1970 he
mentioned that the Department has promoted junior

Persons to the deponent on the said post without

A;\‘)<(*\Jw‘j seeedaces
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considering his candidature. it is also submitted
that there was no source availsble to the beponemt
to know the fact that ghri p.am Nihore was also
earlier bromoted particularly when the promotion
order of Shri Ram ﬁihore was never supplied or
circulated by the pepartment to the individual
candidates but was kept in secret iﬁgﬂ: files

Te That the representatien of the deponent,
dated 28.6.1970 yas duljprece;t/ved by the Department/
et "NAg)Lo{’\ - &W% C\WM"& SekuA A
ax%»a’/meipt tocthat effiect: 48 enclosed as

- e S- A

annexure Noe 8-251:0 this Affidavite

8. That as soon as the ﬁepartment has
received the representations dated 18.2.1970

and 28.6.1970 the same, as deponent presumes,

Was considered and in lieu thereof on 7.1.1971
the deponent was promotegd as Lower gelection Grade
Monitor (now re-designated as supervisot:, in
Trunk Exchange under Post Master General order
dated 12.641970. A true copy of the promotion
order dated 7. 1-1971 is enclosed herewith as
&nnexure No. S~3 to this Affidavit,

% That again on 3.4.1979 the deponent made 5
Lepresentation to the genersl Manager('relephones)
the Respondent No.3 on the ground that one ghri
De Do ﬁama Telephone Operator of Allahabad/who was
junior to the deponent has been promoted as
Jre Supervisor in februarYo 1970, therefore, his
promotion was illegally made and due to that promotion
the peponent was put to mon{tory loss as well as

k 4‘\ (‘ )

“'}, -"1 se0eBsees
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seniority loss only due to office over-look and,
therefore, the deponent claimed in his representation
dated 3.4.1979 that the pepartment gay kindly
consider the case of the bepdnen':oZthat he may not
put to any seniority or financial loss in near
future as his promotion to higher cadre has now
become due considerations A true copy of

representation dated 3.4.1979 is enclosed herewith

as Annacure No. 9-'4 to this Affidavit which was

duly received by the pepartment.

10, That again for the first time on 28.6.1980
the deponent came to know that shri Ram Nihore,

the ﬁespondent No.4 was promoted as gre. supervisor
in the month of June, 1980. The deponent further
made a grievgné/e'in his representation addressed
to the Respondent No.3 aforesaid that Mre ReB.
Jayant}{who was also junior to the peponent has been
promoted as Sr. supervisor and in support of his
plea that Mr. R'".B. Jayant and Mr. Ram Nihore were
junior persons and were wrongly and discriminately
given promotion as ér. éupervisors in different
pistricts and Divisions, the deponent claimed in
his representaﬁion that in Gradation I;ist as
corrected upto March, 1975 by the p;espondent Noe 3
the name of the Déponent was placed at 31. No. 227
at Page no. 126 and the name of Mr. g.B. Jayant
was placed at gle No.285 and the name of Mr. Ram
Nihore was placed at gle Noe 294 in the said Ggradation
List of 1975« On 21.841980 the deponent has given
a reminder to his earlier representation dated

284641980 claiming therein that being senior to the

}\/‘ R(L'“ -

.O..G...Q
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named personﬁ)he was deprived off his due promotion
as gre gsupervisor and again the peponent has served
a notice under sec. 80 C;P-C; on 4.12.1980 through
Mr. s.P. 51nha, Advocate, ﬁistt. varanasi addressed
to the ﬁesponﬁents noe 1 to 3 and the pivisional
Engineer(pelephones), varanasi to the effect that
the peponent was senior person to the incumbents

like Mr. DeDe Ramp Mr. ,R-IOBO Jayant and Mr. Ram Nihore

but he was not considered to-be promoted having good
record of service and more sej;ior to a number of
incumbentﬁ;who were also junior but promoted

wrongly without considering the name of the peponent.
A true copy of the representation dated‘ztééxiﬁﬁﬂ
28.6.1980, 21.8.1980 and 4.12. 1980 of the Notice

are enclosed herewith as Annexure Nos. S~5. S-6

and S=7 respectively to this Affidavite

11, That after giving notice in which the
Deponent claims himself as senior to Mr. koBo Jayant,
Mr. D.D; Ram and ﬁr. Ram Nihore. the responent np. 4
the Depart‘ént, however, given promotion to the
deponent also as sr. supervisor on which post the
deponent joined Lucknow pistrict on 264541981, 7The
Promotion order on the post of Sre supervisor is
missed by the deponent but a copy of the same is in
the record of the Respondents No. 1 to 3 and it is
required in all fairness that the Respondent No.3 will

Produce the same for the perusal of this Hon'‘ble Courte.

12. That it is specifically submitted that the

Respondents noe. 1 to 3 have not formally rejected

Z\ﬁlgichwﬁji

..007.0..
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these representations contained in Supplementary
Affldavit Nos. 1 to 7 and also have not communicated
any formal order of rejection and no formal order
either accepting the representations or rejecting
the same has been communicated till this day of

s filing this affidavit.

) o)

| 13. That the Respondents nos. 1 to 3 in what
rmanner dealt with t_:he representations submitted

by the deponent which are enclosed herewith

as supplementary annexures no. 1 to 7 at their own

level they will disclose this fact and they will also
be liable to disclose the fact whether they have
Passed any formal order taking account of the
grievances made in these representations or not

but the fact is clear that in all the representations
as and when the peponent has gathered any.information

regarding the promotion of his j\miors/ he immediately

and promptly made representation claiming and
[ >4
attacKing the promotions given to the junior persens

saying that he is senior and deserving candidate
to be promoted.

ARR e 7
S \ /\ ' (LW‘J

B DEPONENT,
W=

Lerific_g_fion

I, the deponent /
abev'e.nameg verify the
contents of parg no. | Mo 'y
- N N V T
to 2N

~0f thig supplementary Ai

as true t |

Vo my own knowiedge and those of paras/
o ,

— N\ to -
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A

on the basis of‘/records and thos/e of paras

&

from the information received from the office

to %\ are correct

of Opposite Parties and thoge of paras

o . . V .
f/\‘ to are believed

to be correct on the basis of legal advice

givens

pated t | 9- 4. 818 peeoem.

I know the deponent who has signed

in my presence.

( MePo SHARMA )

1

7, Annexe, Near GeP«0s
Lucknowe

14, * 8,4'
Solemnly affixed before me on ee. 1 ‘...4 ..5.

CBoae AM/PM by the deponent ghri .3}@.&‘“’:.(‘3)
Q- 5:” o a

ses ea% ees who is identified by ghri MePeSharma,
Adwocate, High Court, Lucknow Bench Lucknow and

I have satisfied myself by examining the deponent
and he understood all the contents of affidavit

which has been read and explained by mes

S\l

OATH COMMISSIONER,

D000,
Adiozae Oun O stonep
Allthavad A T &
Luclino s Basc’, Lii.pow.
No... W (24§ e
Doey . \o\*\\ ‘%3:..




"IN THE HOM'BLE HIH COURT OF JUDICATURE

UJCKHOw BENCH, LUCIHOW,
Cm. Writ Petition ilb. 1985,
Jnder article 226 of the Constitution of India

Dede Ram ( I )
Vs.

Union of India and Others.

ANNEXUREMNo.G=1

aster 3eneral,
s, Lucknow.

Through:= Proper Channel,

Subject. Uenial of Promotion in the cadre of L.S. G
Lonitor,

“iith reference to my appeal dated 18.2.1970 pending
your office, I beg to draw your kind attention and sympath

order for the few following lines.

Tnat I am working as Telephone Operator since 23.11.
in this Deptt. and at present I have been posted at Telephigh

Zxchange Jaunpur.

of L.S.Z. Zonitor who is Junior to me but unfortunately.

\\Ségﬁ.;with immnediate effect and save me from mental worries in/ i
. : 4.

.

hard days by giving a sympathetic order for promotion-

cadre of L.S.%. tonitor as soon as possible, X
Yours faithiu:

( DHARAM DEO
Telephone Operatoxr,; ¥
Dated 28.6.70, : Excnange, Jaunou

/&&«\Ww‘




L.
. IN TiE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LIUCKNOYW BENCH, LUCKNOW.
C.ld, Writ Petition No., of 1985,
Under Article 226 of the Constitution of India
i ‘ DeD. Ram (I)
y
. Vrs,
A
s ' Union of India & others.
2, !
Annexure No, S=2,
} sy
To / , /
The General manager,
Telecom, U.,P, Circle,
Lucknow.
Througn ¢ Proper Channel
Subject :- Juniors getting prior promotion than ne.
‘xl\ _ Respected &ir,
i .
s ’ Your kind attention is drawn on the subject cited
| above and pray to award me with due promotion on the
. .,».-i}.“_ :
grounds noted below for vour kind perusal,
A ‘
f
I stand on the serial Mo.227 page 126 in the gradatio
-n ligt corrected upto lsarch 1979, My confirmation date is
~wrongly shown as 1.1.99 which should be 1.1.34 vide
Rt '-";?ib',q" . .
R FQR‘ letter Np.d=144/38 dated 3.1.58 of D.E. Telegraphs,
s ";?4 o *,
A “NTa . s
,fhfg}- \%l\ Varanasi felegraphs Division,
X e, et \\ «}
- B ! b ’ .
o4 '\q,QXQQﬁé ¥/s ReB.Jayant {Serial no.285) and shri Xam
TN jﬁ$: Nehore (Serial no.294 ) in the same gradation list were

as senior Supervisors and posted at Agra and Varanasi

confirmed on 1.1.54 and 1.2.54 respéctiVely are promoted

respectively., Thus I have been deprived of my seniority

) Q&'&%‘”"\f“ Yg?/ Contd.2

»;: o
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fiemo 37 . ffice of the A.E. Trunks

IW THE HOM'BLE HIGH CZouw Or JUDICATURE %T ALLAHABAD
LSRR, ENC H ISR . y (b
M~ FECU I S BT ST = W’
Ceiie writ Petition No, 1985,
" Under Article 226 of the constitution of India
Do Nam (I )
Vrs.

Union of India & others.

Annexure Mo, 5=3

THDIAN POST AMD TELESRAPHS :3“““3 ARTIAENT
e S ¥4 Ch 1I1I1/72

Varanasi.
Dateds Vns, 7.1.71
In compliance to P.i.u.Lucknow letter «SIB/k~9/8/Ch 1v/2
dated 1.1.71 and U.E.T. Vs diemo No.E=40/Ch V/7 dated
6.1.71, Shri pharam Deo Ram Telephone Operator Varanasi
is hereby promoted and posted as L.35.G.{M) in Trunk Exchange

under FP.M, G L No.HEST—B/EN/TrK I v8 bated 12.6.70»with

, ef fect from 7.1.71 forenoon.

Assistant Engineer Trunk

Varanasi.

Copy forwarded for information and n/s to :-
1. Shri D.D. Ram T.0. CTX Vs through ESP(Trk) Vs.
2. D.E.T. VS Tr. & compliance to his letter No. E-4/ChV/7
dated 6.1.71. |

3. Personal file,

Assistant Engineer Trunks
Varanasi

TRUE 0OPY

, 9
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2.

and promotion.

My name was not considered in the D.,P.C. as the
some mistalte was done with me in the promotion as

aupervisor (L.S.G.04 ) and my appeal was not replied even,

I pray to your honour to favour me justice and cdue
oromotion as senior supecrvisor with earliest date than

i/s R.B. Jayant and Ram Mehore.

;)f"
ftith kindest regards.
. Yours *uhfulh“
, {%j;\ﬂnm JB
b e 2t Veparn ( D.OJRAR )
Qated at Varanasi supervi soT
_ \ - ‘ Auto elephono Exchange
Dated 28th,June 1980 Varanasi—n21001.
Copy to 3~
iz, Teleg.(E),Vs
TRUE COPY"
Y

J
" enig fEE—— .
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Iy THE= HON'BLE HIGH SOURT OF JUDICATURE AT ALLAHABAD

L s

r- USKs0 4 BENCH, LUCKIDW, W
, | _/éé
‘ CJil, Writ Petition No. 1985, ~
Under Articie 226 of the constitution of India
Vrs.

.Union of iIndie & others.

’

Annexure No, 5=4.

.
o

- The G.0.T,
Uopo jlrle, LUCKI’]OWu

-
R

5 Subject= Seniority in the J.S.Cadre,
( Through proper Channel ) K
3ir,

i have the honour to bring to your king notice the
following fécts for favour of your.kiﬁﬁ consideration
and necessary action.

1 That my date of appoigtment ig the department is

1,

. | 24.11.50 and my name is the gradation list is on serial no.494.
‘1'l\ | 2 That to the i1l .luck no'scheduled caste was mentioned
against my’name with the result one D.D.Ram, T.0.Allahabad
who was junior to me and whose date of apvnointment was

J;“ 9.9.954 was wrondly_promoted as J5.in Teb. 1970.
© : 3. That after my apneal to your honour myself was also
promoted as J.53. in the Jan. 1971. |
4, That under this circumsances I was out to monitary
loss as well as seniority loss only due to'office overlook,

L would under the above circumstances rejuest you

“to kindly see my case personally so that I may not be put to

« any seniority or financial loss in near future as my promotion
’ A R . . : . P

Y % »¥  to higher cadre has now becoms due consideration,

Ihanking you." Yours faithfully,

- . ( Deide RAM )

Dated. the 3.4.79 ‘ Je 3. Trunks Exchange
Varanasi Cantt.

R oORY , ; P —
tos Wbl l;4¥4;kuﬁwxr“
NN
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,/; IN THE HO'3LE HIGH COUIRT OF TJWI ATURE AT ALLAHABAD
LICdos BEicH, D‘Cu“qu. }%g/
P C.iie "/rit Petition No. 1985,

Under Article 226 of the Constitution of India
D.3. Ram (I) -

Vs,

{

*
e
=3
=
{1l
™
(a
e
4
o
(52
1
(o))
0

"To

p The General Hanager'felecom,
Uo¥Pe Circle, Lucknow.

Through :—.Proper Channel
Sdbject- Juniors getting Prior Promotions than me.
Resnected 3irT, ‘
Your kind attention is drawn on the subjéct cited
above and pray to award me with aue promotion on the grounds

noted below for your kind perusal,

‘l\ L stand on the serial Mo.227 prge No.126 in the gradati
"list corrected upto ilarch 1975, My confirmation date is

ronaly shown as 1.1.95, which should be 1.1.54 vide letter
0 J@=144/38 dated 3.1.28 of .2, Telegraphs, Varanasi

Telegraph ivision,

(D

;»’5/ S I

(Se:ial 0. 294 ) in the same gradation list were confirmed

yond

.3. Jayant ( 3erial %0.285 ) and 3ri Ram MNehore:

on 1.1.54 and 1.2.54, respectively are promoted as senior

“upervisors and posted at Agra and Varanasi respectively.

Thus I have been deprived of my senierity and promotion.

My name was not considered in the 0.P.C. as the same

f!‘ R F( mistake was done with me in the promotion as supervisor

»\ ;
32

.' /( :r.;z/ .f: . | ﬂ*\}/}:\\mﬁ\f‘\ S k_,/ L,ontdQQ

;‘\ NE v

Ourt. a

S,
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( LeS.GuM. ) and my appeal was not replied even.

©

1 pray to your Honour to favour me justice
and due promotion as Senior Supervisor with earliear

date than M/s_R.B. Jayant and Ram Nehore,

. With kindest regards.
V‘s ' '

-

: ‘Youré faithfully, :
/ -~ AN N
> , AR~ P

Dated 28.6.80 | (" D. D. RAM )

TRUE 20PY
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IN TH4Z HOH'BLE HIG COURT OF JUDICATURE AT ALLAHABAD

LJSKNOW BENCH, LUCKHOW. W
N
CoM. drit Petition No. of 1985.

Under Article 226 of the Sonstitution of India

Jeide Ram (I )
Vrse.

Union of India & others.

Annexure. Mo, S=6,

The General Manager Telecom.
U.,P, Circle, Lucknow..

Subject:- Reminder to wy apneal dated 28.6.80 against the
Juniors who got earlier promotion.

Through 3 Proper Channel.
fHespected 31T,
Your kind attention is drawn on the subject
cited above. I am depzived of my due premotion at the
time of sudervise which is adversely af“ecting in my

promotion as Senior Supervisor NOW.

As and when I apvealed there use no action takes
to render no justice by the department.

I pray to consider over my apneal and favour

me with my due promotion,

with regards.
Yours taithfully,

( D. D. RAM )
Dated 21.8.80 - Supervisor Trunks

OOTO}’(. \JraranaSi

AAKg~T
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H

it Petition Ho. of 195, /éé

.

‘Under srticle 226 of *the Zonstitution of India

.

fee Ram (I0)

;“v.’TrS:a
. : \ _ Union of india & others
¥ . Annexure Ho, S=T.
M} Hotice U/5 80 C.P.C. from and behalf of Dharam .eo Ram
/ S/o tate Shri sathura lam Junlor Supervisor, Lelgphone
. Bxchange Yaranasi through shri Sicdeshwar Prasad ZJinha
\ > “dvocate Yaranasi. :
To
1. ihe 3stretary, Jovernment of India, winistry of
Sommunication { P & T ) wew Delhi.
2. The Mrector General P & T New ielhi.
3. The Heneral #anager Telecommunication U.P.Circle,
wicknow,
4, The rvisional tngineer Telephones Varanasi. L
’ ‘gj— r [y
I
. Uncder instructiong from my cient 9nhri BDharam Jeo Qanm i
."K I 5.P. 3inna Advoc-ote scrva upon vou this statutory notice L
< U/s 80 C.P.C. on the followina grounds and cuase of actinn., =
(1) That my client Jharma Leo Ram is at present woriin- as” NL-
Junior Zupervisor Fhones in the Trunk Hxchange Yaranasi i
Y under administrative control of J,7Z.Phone Varanasi. .
- |
|
X (2) that my client's date of appointment as Telenhone -

a

onerator in the P & 7 Deptt., is 24.11.1950 vide . %nC,
Fhones anaras order Ho.. 36/123 dated 22.11,1950
iy cl“ ent has been confirmed and macde permanent in

T.U's cadre on 1. 1 1954 as evident frmonm . 2T,
Varanasi 5.0. Ho. * 144/38 dated 12.12.57/3.1.58.

(3) That my client is a scheduled caste incumbent and
ang t-is fact is well within the knowledge of the y
authorities as is evident from S.D.0.Telegraphs Varanaad
letter ido.B-15/267 dated 19.12.1966 returning my clients
scheduled caste certificate to him for his personal
reCo rd.

(4) 1ihat from the fact mentioned in para 3 above it is
. evident that my client submittied as far back as in

1966 and atleast cince then authorities were in know

that my client was scheduled caste incumbent and he\\T N

¢ : ' D
K @kg ?Y\C’ RAAn. B.Juontd. 2
. . P2 NG
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deserved promotion in schedules caste quotas

B

(5)From Different gradation list and even f rom ths last two
three publications of gradation list it was quite clear
that my client was senior to many incumbents both .
scheduled caste and non-scheduled caste, fTor example in
gradation list corrected upto viarch 1975 my client's
stood on serial 227 while atleast two scheduled caste
incumbents S/Shri R.3. Javant and. Ram Nihore were on serial
285 and 295 respectively.

(6)That both A.3. Jayant and Ram ‘ihore have been promoted
to the grade of senior supervisor by vertue of being
scheduled caste and my client claim has been over looked
though my client is senior to both of them even in general
as well as scheduled caste incumbent.

(7)Even one another D.D.Ram of Allahabad Engg.Division has
been promoted as scheduled caste & candidate ignoring my
client's richt.

{8y client Nas been representing his case to authorities
concermnes Hut he 1as not been Favoured with an acknowledge
ment w“aL to speak of redressal of his grievence,

(9)3y client feels that the nost of senior supervisor
Telephones that have gone to Shri R.u.dayant and Ram Nihore
siould have gone to my client as my client is senior
to both these even in respect of apnointment and confirmatior

and also an scheduled cacte candidate, his claim stood
orior to these of the above two.

(10)1y client feels and claims that by ignoring his claim
for promotion and promoting his juniors side tracking
his vosition and claims. The local authorities have
voilated his civil right and if his grievance is not
met within two months of receipnt of £his notice hq may
sesk redress from comoetent colurt of law.

1 Sidheshwar Prasad, 3inha Advocate do serve upon you
on hehalf -of my client, this notice U/s 80 C.P.C.and rejuest
you to please geu the case scrutiniséd and promote . my client
in scheduled caste quota instead of R.3.Jayant and Ram HMihoro f
as mentiones above at a very early date last my client would b g
comoalfemlbo file a civil suit in competent court of law after
two months of recelpt of this notice by you, the expenditure

of which would be yours resp=onsibility. \
g
' ( 5.P.SINHA )
: , \ _Advocate
_ _ . C-32/27 Chhdua iHabibpurs
Dateds 441241980 Varanasi
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In The Hon'ble ngh Court of Judicature, At Allahabad,

A}

Lucknow Bench, Lucknowe

o . _ b" ;{ f
v (o) . 2
‘CeMe Application No. S \‘ )/Q‘ (L/ 985 : oL 4\

© In pe CMAP TNoe 1725/85

D-Db RAM I o-eooo sesscee ) t.;.‘.-; Petitioner
- Versuse
Union of India and others ssess . sesees Respondent.

Apglicgtion for fixing an earlv date for ggmission._

 The humble appllcantion of the applicant most humbly

vsubmlts as under'-

(1) ~ That in.the abeve.neted case whiGh was filed"
164,85 the applicant claimed that throughout
tﬁe,Reépondant no. 1 to 3 are taking hostile
attitude and_discriminatary action in the matter
of promotion of the.appiieant,and_inspite ef his

v repeated represeﬁtations‘sinee 1970, they are |
not paying any heed towards their uncalled for

actione.

, ' : Jhe %aowdamf/‘/o 4
(2) - That vide Annexure T the order Dte 26, 3 SLyho is

Junlor to the petitioner has been promoted in
violatlon of Art. 14 & 16 of the Constitution of

India wvhich is- impugned in the aforesaid writ

' : N
‘ . : vpeit1bﬁon. _ ' | _ .
(3) That it would be expedient\in the interest of

Justlce to list the petltlon for admission en
2. 5.85 as the matter m urgent otherwise the

N

'Contd.-...
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Respondant 1 to 3 to whom notice of the petition _
was served and also the petitioner informed'onaczgkr
"to GeMe Reséondant 3 about the filing of the
Peitition and waiting the result, will effect the

| ordef'contained in Annexure I and the Petition

shall'be.liable to became fruitless.

~ VWherefore it is prayed that this Hon'ble
Court be please tO'hear the aforesaid petiﬁion

alongwith stay application on 2.5.85 if possibles
| | \ .

» V v : ? . -
A/_ - S - @5 - M. P. Sharma
. . - - Advocate -

" for the Petitioner.



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
v

. LUCKNOW . BENGH LUCKNOW.

"c.z«z. Writ ,Petition‘No." I7%%5  of 1985

| Under Article 226 of the Const1tution of India. _
: 1985

CL e \AFFIDAVT -
Y sq e 2%“ L
e L 0 tHIG co RT
\” Coes - JALLAHABAD T
‘ - ?i.*‘js\ﬁ' ' : ‘ o |
SRR ‘ DODO Ra,m (I) ‘ eoevecnse . ) Petitioner(
4 . '
Vse

' Union of India & others .J{., Opposite parties.

~ I, DeDe Ram (13, §ged about 57 years, son of
' ghri Mathura Ram, r/o 164/117, Haider Mirza Road, Pe0.

- Aminabad, Lucknow, do hereby state on oath as under :-

'_ 1. That fhe deponant‘;s petitioner and is well
y - . acquainted with the facts of the cases
Jf/u “ 7 2 That the deponent verifies the contents of

_ Para ' ﬁ ' to .. {2)
.. . - of this anpllca tion as true to his own knowledge and
-$:5 fc,; “ those of p aras __ 457{\\E3~M— {f"‘

are belleved by him to be true on the basis of reco*ds

6?\\:;io_' szg\f/

Ty - and those of paras

J are believed to be correct on the basis of legal
A . ' L ‘ '
- g"’é~u - advice tendered. L
i == | ,  thrs
3. That the co bents of Annexure Noge 1 an:/;/ére Hare
coples of the 1g1nals q}ch is bheing certlfi :
] . - . T— e
. Dated: \Awey S DEPONENT

VERIFICATION

I, the above'named deponent do hereby verify that
the contents of para 1 to 3 of this Affidavit are

Contdl e o 02/
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correct to the best of my knowledge. o material part has

_beeh COHoealéd§, So help me*Gon

Slgned and verlfled at this Qsi day of Aaa&é) 1985

at Luoﬁnow.'

&%&W“

DEPONENT

I know the deponent ﬁho has signed ini:ny,presencee

(1
 Advocate

7, Annexe, Near G.P.0.
LUCKI OW .«

FORCEN

Solemnly. affixed before me on ...)’ 5.\ cere  oes

0‘0 ... .00 .,% ..00

0o 2.5‘*‘.... AM #PM by tho_deponent‘ shri R TR
~ who is identified by Shri M.P. Sharma,
Advocato, High Courb, Lucknow bench Lucﬁnow and T have

sabdsfied myself by examining the deponent and he

understood ald the contents

been read and explained by me.

of affidavit which has .

OATH COMMISuIONLR.
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‘ S84 D¢8, Kandhawa, iaarned counsale

R "fé§&
TshsNos 1738/ 890 ) 7

+

Hon'ble ME. VeKs Seth, AcMe o

HQ“{”IQ - Mr"l( ﬁia@,jg_gma) . a\*m'

s
T

]
Applicanta nona. j 

Res;andentsza Km- n@ena Fandey. BaHufO ﬁ

o e £ L

%ﬁ' orders of the Tribunal fresh noﬁice wac;

issued to the applicant by Yegistered post bn the4>“

A
addrass giVankin the Tehos 4£ the same has beén.r?-;%{*

receivad batk without service with a remark that 'f7§§

- Do such person is_available on the address last

indicateds = -

 Record also shows that on past several dates

No one has put appearange on bghalf efithe'appiiaant;

The TAs imetherafore, digmissed in default

of the zpplicant and non-prosecutions

JeMa . ‘ : Aslia
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i
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